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13" December 2023

No- ESIS-01/N1-26/2014/1127—1In excercise of the power conferred by proviso to
Article 309 of the Constitution of India, the Governor of Bihar is pleased to make the
following Rules to amend the Bihar Employees State Insurance Scheme Lab Technician
(Recruitment, Promotion and Service Condition) Cadre Rules, 2016.

1. Short title, extent and commencement:-

(1) These 'Rules' may be called the "Bihar Employees State Insurance
Scheme Lab Technician (Recruitment, Promotion and Service
Condition) Cadre (First Amendment) Rules, 2023"

(2) It shall extend to the whole of the state of Bihar.

(3) It shall come into force from is date of Publication in the gazette.

2. Substitution of Rule-2 (iv) of the Bihar Employees State Insurance Scheme
Lab Technician (Recruitment, Promotion and Service Condition) Cadre Rules, 2016:-
Rule 2 (iv) of the said Rules shall be substituted by the following:-

"(IV) 'Commission' means the Bihar Technical Service Commission;"

3. Substitution of Rule-6 of the Bihar Employees State Insurance Scheme Lab
Technician (Recruitment, Promotion and Service Condition) Cadre Rules, 2016:- Rule-
6 the said Rules shall be substituted by the following:-

"6 Qualification:- (1) For direct recruitment to the basic category posts,
minimum educational qualification shall be pass in Intermediate/+2 (Physics,
Chemistry, Biology with English) pass. In addition to this, it shall be necessary
to have passed Lab Technician Diploma Course/Bachelor in Medical Laboratory
Technology from Union of India and other States government recognized
Institution and it shall be necessary to have a Certificate related thereto.

(2) For the direct recruitment in Lab Technician Cadre, minimum age-limit
shall be 18 years and maximum age-limit shall be such as may be
determined reservation category wise, from time to time, by the Government.
Ist August of the concerned year shall be deemed to be cut off date for
determination of age."
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4. Substitution of sub-rules (2) of Rule-7 of the Bihar Employees State
Insurance Scheme Lab Technician (Recruitment, Promotion and Service Condition)
Cadre Rules, 2016:- sub-rules (2) of Rule-7 of the said rules shall be substituted by the
following:-

"(2) For appointment on the post of Lab Technician, the commission shall invite

applications after advertising the vacancies and shall prepare merit list on the basis of
written test of 100 marks."

By the order of Governor of Bihar,
Alok Kumar,
Special Secretary of Government.
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